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Judgement

Justice V.K. Ahuja J

1. This is a civil writ petition filed by the petitioner under Article 226 of the
Constitution of India for quashing the charge, dated 16.3.2009, framed under
Sections 468 and 409 read with Section 120-B IPC by Judicial Magistrate Ist
Class, Chachiot at Gohar, District Mandi, H.P. in case No. P.C. 301-1/2007.

2. No notice was deemed necessary to be issued to the respondent.

3. We have gone through the allegations made in the petition as well as the
certified copies of the order-sheets attached with the petition. On a perusal of
the certified copies of the order-sheets, it is clear that the charge was framed
against the petitioner by the learned trial Court on 16.3.2009 and the
proceedings continued thereafter. Some evidence has also been recorded and
now presently, the matter is fixed before the learned trial Court for consideration
of an application filed u/s 65 of the Indian Evidence Act. After perusal of the
record, it is clear that the charge was framed on 16.3.2009 and the petitioner
took no steps to file a petition for quashing of the charge. At this belated stage
when the trial had proceeded and some evidence has also been recorded, we are
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of the opinion that no case is made out for quashing of the charge, by looking
into the charge framed as against the petitioner, by invoking the extraordinary
jurisdiction under Article 226 of the Constitution of India. However, the learned
counsel for the petitioner submits that in such circumstances, the ends of justice
will be met in case the learned trial Court is directed to take steps to dispose of
the case within a fixed period. The plea is accepted. The learned trial Court shall
take steps to complete the trial within a period of six months from today.

4. With the above observations, the writ petition is dismissed, so also the
pending application(s), if any. A copy of this judgment be sent to the learned
Judicial Magistrate Ist Class, Chachiot at Gohar, District Mandi, H.P.,, for
compliance.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jassi-devi-appellant-hash-state-of-h... Page 2 of 2



